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you going to change the law? More­
over, family planning about which 
you are talking so much, how can 
you make it effective ̂ Uhiesa' 
change the law?

DR, V. A. SEYID MUHAMMAD: 
We are aware that some sections Are 
for change, but, the consensus, 16 
say, of the majority is against it.

SHRIMATI ROZA DESHPANDE: 
In this case, if the consensus is to be 
judged, then it has to be that of the 
women and not men* because it con­
cerns women. So, do you have any 
idea whether the majority of the Mus. 
lim women are not for this change in 
their law? I feel and I also know 
that thousands of Muslim women 
are in favour of such a change. They 
do not want that a Muslim man 
should marry four or five women. 
That creates a lot of problems. I 
think you understand it. It is better 
that you ask the Muslim women. 
Take their vote and then you will 
come to know whether they are in 
favour of this law or not. Do not 
jsimply go ahead keeping in view the 
consensus among Muslim men. I 
think you should adopt this method.

DR. V. A. SEYID MUHAMMAD: 
That is a suggestion for action*.

SHRIPROBODH CHANDRA: May 
I know from the Government, if we 
apply radical changes about birth 
control in the case of non-Muslims 
and one section of the nation is al­
lowed to have their say on the bads 
o f personal law, will it not create 
communal sentiment?

DR. V. A. SEYID MUHAMMAD: 
Under certain circumstances, some 
kind of discrimination may be justi­
fied even under the Constitution.

SHRI D. N. TTWARY: In India 
there are many sets of personal laws 
•—about marriage, etc. Can you tell 
me whether there are several types 
of laws—inheritance, family plann­
ing, marriage, etc.,—anywhere in the
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world? If not, why do you not fol­
low the same principle here and 
adopt on* law for everybody about 

^  ef^wUly planning, etc.?

DR. V. A. SEYID MUHAMMAD: 
It is not correct to assume that there 
is no difference in MWa anywhere. 
For instance, in England among the 
Catholics! Protestant* and Jaws may 
have different personal laws.

SHRI D. N. TTWARY: He has not 
replied to the second part or the se­
cond point raised in my question.

MR. SPEAKER; What he has not 
replied is niore eloquent.

Abolition of Teachers' constituencies 
in Andhra Pradesh Legislative 

Council

*544. SHRI P. NARASIMHA 
REDDY; Will the Minister oT LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) whether any request has been 
made to Government of India by the 
State Government of Andhra Pradesh 
for taking necessary steps to abolish 
the teachers’ constituencies and their 
representation in the Andhra Pradesh 
Legislative Council; and

(b) if so, the reaction of Govern­
ment thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (DU 
V. A. SEYID MUHAMMAD); (a) The 
Government of Andhra Pradesh had 
made a suggestion that teachers' 
constituencies in the Legislative 
Councils may be abolished.

(b) The Government of India are 
not in favour of abolition of teachers’ 
constituencies in the Legislative1 
Councils.

SHRI P. NARASIMHA REDDY: 
May I know from the Minister, what 
are the reasons urged by the Statei 
Government of Andhra Pradesh In 
support of this request?
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m  -mi t o w m  m m m sm a y.
Sftte «Wi«*C'WhUai‘wtt® stafttfta&re 
that all tbe profeefakms have twH been 
given representation. 'A# you lend#, 
Article 171(8) (e) lays down that
2/1281 Qt the Council will be Wpre- 
se&ted by the Teachers’ Constituent 
flies. limy Hav® said that other pro* 
taston* have not been given such a 
fvpresentation. Secondly, giving this 
kind -of wfwesentation creates a sort 
o f political atmosphere. These are 
the two reasons.

SHRI P. NARASIMHA REDDY: 
Minister has been pleased to say that 
tbe Government does. not propose to 
abolish teachers' representation. Is it 
because Government is averse to this 
sort of piecemeal abolition, preferr­
ing to consider total abolition of the 
costly superfluity?

DR V. A  SEYID MUHAMMAD: 
Among the many reasons the reluc­
tance of the Government may be due 
what you call piecemeal amendment 
to the Constitution!.

*ft Ttar w srcrr* *nw stew
tft, «rrsr
*rh vrPfwrt % v p rn rr tfV 

sfte vi
ir&r t  ft? j^rir «rt

W Ntefewr trr% w * -
f^rnr vlr *rWf <n; «r’e - * <r-*rnr ^  
£ i w  ̂ «nr ir infftr ir>**r
fti wT *r wfr
qsrTfsro *rc ftruT arrcr, ^?rr far *rr?w 
sr^r % *ttt Hr fw iw  fa^rr $ ?

DR. V. A. SEYID MUHAMMAD" 
What I understood from the transla­
tion is this* Will the Government pro­
pose to abolish the Teachers' Constitu­
ency altogether? The reply is implied 
in the first answer whicn I gave.

SHRI P. VENKATASUBBAIAH: 
May I draw the attention of the hon. 
Minister to the fact that graduates are

lWing ’represented in the Ghntduatetf 
Conatitiiency and also Local Autho­
rities Constituencies are there for the 
Legislative Council of Andhra Fra* 
desh? The representation by teach* 
ers has become more irrelevant as 
the Andhra Pradesh Government has 
very correctly pointed out that other 
professions are not being represent­
ed. Number two is this. Tbe repre­
sentatives from teacherB 40 not re­
present the interest of the teachers at 
all; they have become more of poli­
ticians than real spokesmen of the 
teachers concerned. In view of this 
fact and also in view of the strong 
argument put forward by the Andh* 
ra Pradesh Government, may I know 
whether Government proposes to re­
consider the abolition of the Teach­
ers’ Constituency, since the graduates 
and other people are already being 
represented?

DR. V. A. SEYID MUHAMMAD: 
It has not occurred to the Govern­
ment.

Manufacture by Foreign Drag
Companies without G.OJB. Licence

*945. SHRI BHAUIBHAI PAR- 
MAR: Will the Minister of CHEMI­
CALS AND FERTILIZERS be pleas­
ed to state the names of the foreign 
drug manufacturing corrpames who 
are yet to secure C O B  licences from 
Government for the drug formulations 
manufactured by them and reasons for 
their not submitting c  0.5  licence 
applications so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (SHRI C. P. MAJH1); 
A  statement is laid on the Table of 
the House

Statement

The names of the foreign drug 
manufacturing companies who am 
operating in non-orgarused sector and




